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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

OALNO. 604/93

Shri B8.N.Yadav ess HApplicant
v/s,
Union of India & Ors, «e+ Respondents
g
-

L E
CORAM: Hon'ble Vice Chairman Shri JuStice M.S.Deshpande
Hon'ble Member (A) Shri M.Y.Priolkar

Pppearance

Shri G.S.Walia
Advocate
for the Applicant

Shri S<.C.Dhavan
Advocata

i for the Respondents
ORAL JUDGEMENT Dated: 2,83.1993
(PER: M.S.Deshpande, VYice Chairman)
" It appears that after 25,1.1993 there was no progress
L.
Lo
of the inguiry. The spplicant is under suspension. All
. that we need direct at this stage is that as far as possible
the inquiry be completed within six months from the date of
communication of this order to the respondents, The
A
. application is disposed of.
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